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1 123.8.96 Nobody is present when called.
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3 29.8.96 The applicant working as mm L V. 4
Driver Gr.II has been transferred and | ~ Li—c;;:?/ 3
posted in the capacity from Bandanunda K- D-
‘Hospital to Dangaposi Statiom which 13 /
more than 50 kms. from Bangamunda. He i
states that he is unmarried, but he has
an old mother dependant on him. His i Fov o) mingy, 4
4 *y
mother is bed-ridden. He filed a LWt 1
representation to Divisional Railway 4 /A
Minager, S.ERailway, Chekradharpur, 5 ) -
who is impleaded as Respondent No. 3 ;‘?W?Jg'?( RBeu, j
et

in this applicaticn. Following the
law laid down by the Supreme Court in
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vsdAtmram Sungowel Poshwani (1989 (10)
ATC 396; 1989(2) SCC 603, this (rigiml
Applicat ion can be disposed of by givin
@ simple direction to Respondent 3.
The Respondent 3, Divigicon2]l Railway
Minager, S .E.Railway, Chakradharpur
to whom the representation dateg
224721996 has been addressed by the
applicant, shell dispose of the said
representa@tion within @ period of three
weeks from t he date of receipt of a
copy of this order, and till such tine
Annexure-1, the impugned order of
transfer dated 6.7.199 is stayede.
learred counsel for the applicant
Shri D.S.Mishra, states categorically
that the applicant ha&s not been
re lieved consequent on his order of
transfer till to-day.

The Original Application is
disposed of accordingly.

Hangd over a copy of the order to
the petitioner’s counsel.
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